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CONSTITUTION (AMENDMENT) 
BILL*

(Amendment of Article 862)

SHRI HARI VISHNU KAMATH 
(Hoshangabad): I seek in all humility 
the leave of the House to introduce a 
Bill further to amend the Constitution 
of India.

MR. DEPUTY-SPEAKER: The
question is;

"That leave be granted to intro­
duce a Bill further to amend the 
Constitution of India.’*

The motion wag adopted.

SHRI H. V. KAMATH: I introduce 
the bill.

CONSTITUTION (AMENDMENT) 
BILL*

(Amendment of Article 74)
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MR, DEPUTY-SPEAKER: The
quefttiea ^

That leave be granted to intro­
duce a Bill further to amend the 
Oeaetittttion of India."

eft «rnn w *: fkiinm vt

g I

PROVIDING OF EMPLOYMENT, PAY­
MENT OF UNEMPLOYMENT AL­
LOWANCE AND UNEMPLOYMENT 

INSURANCE SCHEME BILL*

SHRI PRASANNBHAI MEHTA 
(Bhavnagar): I beg to move for leave 
to introduce a Bill to provide for em­
ployment to all citizens of not less 
than 15 years of age, payment of un­
employment allowance and for un­
employment insurance scheme.”

MR. DEPUTY-SPEAKER: The
question is;

‘That leave be granted to intro­
duce a Bill to provide for employ­
ment to all citizens of not less than 
15 years of age, payment of unem­
ployment allowance and for un­
employment insurance scheme.”

The motion was adopted.

SHRI PRASANNBHAI MEHTA: I 
introduce the Bill.

MR. DEPUTY-SPEAKER: Now, the 
House stands adjourned till 5p.m. to­
day.
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The Lok Sabha adjourned till 5eu(Sn_ 
The motion toes adopted. teen of the Clock.
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